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rates of wages payable to any of 
the employees employed in a 
scheduled employment, any pro-
ceeding is pending before a Tri-
bunal or National Tribunal under 
the Industrial Disputes Act, 1947 
or before any like authority I.a1der 
any other law for the time being 
in force, or an award made by any 
Tribunal, National Tribunal or 
such authority is in operation, and 
a notification fixing or revising 
the minimum rates of wages ill 
respect of the scheduled employ-
ment is issued during the pend-
ency of such proceeding or the 
operation of the award, then, 
notwithstanding anything contain-
ed in this Act, the mmnnum 
rates of wages so fixed or so 
revised shall 1:10t apply to those 
employees during the period in 
which the proceeding is pending 
and the award made therein is 
in operation or, as the case may 
be, where the notification is 
issued during the period of opera-
tion of an award, during that 
period; and where such proceed-
ing or award relates to the rates 
of wages payable to all the em-
ployees iL'l the scheduled employ-
ment, no minimum rates of wages 
shall be fixed or revised in res-
pect of that employment during 
the said period.". (1) 

(ShTi Abid Ali). 

Mr. Deputy-Speaker: The question 
is: 

"That clause 2, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 2, as amended, was added to 
the Bill. 

Clause 3, clause 4, clause 1, the En-
acting Formula and the Title weTe 

added to the Bill. 

Sbri Abid All: I beg to move: 

"That the Bill, as amended, be 
passed". 
771 (Ai) LSD-8. 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill, as amended, be 
passed". 

The motion was adopted. 

14.Z7 1mI. 

SALT CESS (AMENDMENT) BILL 

Mr. Deputy-Speaker: The next item 
0In the Order Paper is the Salt Cess 
(Amendment) Bill. The hon. Minister 
in charge is not here. Should I ad-
journ the House until he comes? 

The Deputy MiDister of Labour 
(Sbr! Abid All): On behalf o~ Shri 
Manubhai Shah, I shall move the Bill 
for consideration, and the motion may 
then be placed before the House for 
discussion. 

Mr. Deputy-Speaker: But some 
speech shall have to be made. Will 
the hon. DeputJ, Minister be able tc 
do that? 

Shrl Abid Ali: Only formally, I 
shaH move the Bill for consideration. 

Shri Naushir Bharueha (East 
Khandesh): It means rather very 
scant respect to the HOUSe that the 
hon. Minister in charge of the Bill is 
not here. Notice should be taken of 
that. 

Mr. Deputy-Speaker: Really, it is; 
I agree, but perhaps there might have 
been some mistake. 

Sbri Abid All: t shall move the Bill 
for consideration. 

Mr. Deputy-Speaker: The han. Min-
ister in charge of the Bill is not here. 
The House cannot wait until he comes. 
The Whips ought to have taken 
enough care to bring the hon. Minis ... 
ter here in time. 

Sbrl Bane (Buldana): He was here 
a little while ago. 

Mr. Deputy-Speaker: lIut he is not 
here at the time when the House 
wants him. 
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Sh.ri Abtd Ali: When we were dis-
cussing the other Bill : felt that there 
were a large !number of speakers, and 
I told him that perhaps the discussion 
on that Bill might continue for an 
hour more. He was sitting here for 
more than an hour, and because of 
what I had told him, he might have 
gone out for a while. 

Mr. Deputy-Speaker: Is that enough 
explanation? 

Shri Abld Ali: I am only explain-
ing the position as it was. Therefore, 
with your permission, I may just 
move the Bill for consideration for-
mally, and let there be a discussion. 

Mr. Deputy-Speaker: If hon. Mem-
bers take exception to that simple 
motion that the han. Minister may 
move namely that the Bill be taken 
into consideration, and they are not 
prepared to discuss it, unless some 
opening speech is there. then what is 
to be done? 

Shri Abid Ali: At any rate this is 
no~ a controversial subject. 

Some HOD. Members: The House 
may be adjourned for fifteen minutes 

The Minister of Commerce (Shrl 
Kammgo): I am very sorry for the 
interruption in the business of the 
House. 

Mr. Deputy-Speaker: Han. Mem-
'bers point out-and I agree with them 
-thaf"it is not fair to the House that 
Ministers shall not be present at the 
pr~r time. 

Shri KaDUDgO: I am sorry for it and 
offer my apologies, 

Mr. Deputy-Speaker: I think enough 
has been said. Let us now proceed 
with the Bill. 

Shri Kanungo: Sir. I beg to move: 

"Tha~ the Bill further to amend 
the Salt Cess Act, 1953,6e taken 
into consideration." 

Sir, the Bill is a simple one as can 
be seen from the Statement of Objects 
and Reasons. After the abolition of 
the duty on salt with effect from the 
1st April, 1947, Government levied 
under executive orders certain charges 
cn salt to meet the establishment 
charges of the Salt Organisation. 
Under these orders, these charge, were 
levied as fo11ows:-

(a) in the case of salt manufac-
tured in private salt factories, 
at the rate of two annas a 
maund; and 

(b) in the case of salt manufac-
tured in Government salt fac-
tories, at the rate of three and 
a half annas a maund. 

This levy was later placed on a statu-
tory footing in 1953 by the enactment 
of the Salt Cess Act, which provides 
for the c"llection of ~he charges as cess 
on salt. 

The Hindustan Salt Company (a 
limited company wholly owned by the 
Central Government) was established 
in April 1958 in pursuance of a recom-
mendation made by the Estimates Com-
mittee, primarily wi~h the object of 
taking over and running the Govern-
ment salt works and also to carryon 
all kinds of business relating to the 
manufacture and sale of salt, including 
its bye-product. and other allied che-
micals, either obtained in the course 
of saIt production or processed from 
salt as raw mate.rial. The Government 
Salt Works at Sambhar, Kharaghoda 
and Didwana were transferred to the 
Company with effect from the 1st 
January, 1959. The Didwana source 
has since been returned to the G-lvern_ 
ment of Rajasthan. The transfer of 
Mandi Salt Mines-the only commer-
cial source now remaining with the 
Salt Department-h9.S been held in 
abeyance pending the execution of cer-
tain works in the mines. 

The authorised capital of the com-
pany is Rs. one crore divided into 
10,000 equity shares of Rs. 1,000 each. 
The subscribed and fully paid up share 
capital of the company todate it 
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Rs. 24,20,000. Further capihl equal t ) 
the value of the assets transferred to 
the company from the Salt Department 
will be made available to the company 
shortly. 

Production of salt by the company 
during 1959 and 1960 at the Sambhar 
salt works was 62,36,000 maunds and 
65,56,000 maunds respectively, while at 
Kharaghoda production was of the 
order of 52,12,000 maunds and 40.32,000 
maunds respectively. 

As I mentioned earlier, the Gov-
ernment salt works pay a cess ;)f ::1 
annas, i.e., Ii annas more than pri-
vate manufacturers. The main re~son 
which weighed with Government for 
charging this additional II annas as 
cess wasbec3use the administration 
and organisational cost of running 
these works as weI! as that of the Salt 
Department was being borne by G~v
ernment and only a portion of this 
expenditure was reflected in the ccst 
of pr·:duction of salt works. The posi-
tion, however, changed with effect 
from the 1st January, 1959 with the 
transfer of most of the Government 
salt works to the Hindustan Salt Com-
. pany Ltd. The Company now bears 
the fuI! cost of administration, etc., 
like any other private manufacturer. 
and on account of the higher cess they 
have tJ. bear, under present orders, bas 
been experiencing difficulty in dispos-
ing of their production, particularly 
Kharaghoda. Stocks of s31t at the 
Government salt works at this place 
were accumulating and the Company 
had to reduce the selling price to levels 
even below the cost of production in 
order to !be able to c:mpete with pri-
vate manufacturers in the area. The 
company had been making repeated 
representations to Government againqt 
the levy of cess at a higher rate on 
their production, wh;ch precludes them 
from competing on equal terms with 
private manufacturers of the area and 
avoiding the losses incurred hy them 
on running this source. The Company, 
alth"ough owned by the Central Gov-
ernment is subject, like any private 
salt manufacturing company, to pay 
taxes. 

Sir, here I may recall that the Salt 
Committee appointed by the Govern-
ment of India in 1958, to assess pro-
duction in different sectors and to 
review the existing concessions and to 
consider other matters connected with 
the development of the salt industry 
recommended, am eng o:her things, 
that with the Federal Financial Integ-
ration of States and the transfer of 
Government salt works to the Hindu-
stan Salt Company Ltd., there was no 
longer any ju,tification for the levy of 
a higher rate of cess on salt produced 
in government factories, especially as 
the company had to bear all the ever-
head charges as any other manufac-
turer and had also to pay taxes like 
o~her private manufacturers of salt, 
which was not the case when the 
works were run departmentally. Gov-
ernment have considered this rec:)m-
mendation of the Committee in the 
light of the experience of the Hindu-
stan Salt Company Ltd., and have 
come to thll c:nclusion that the leVJ' 
of cess should be on a uniform baSis, 
especially as most of the Government 
salt work3 are now run under company 
form of management. Existing ~ess 
concessions granted in favour of small 
pr~ducers, cooperatiVe societies, e'c . 
und2r the provisions of Section 6 of 
the Salt Cess Act, 1953, will, how-
ever, remain unaltered. 

The proceeds from Salt Cess at pre-
sent amount to about Rs. 85 1akha per 
annum on an average. The proposal 
to levy a uniform cess on salt will 
involve a reduc'ion in the cess ,ollec-
tions of the order of Rs. 12'75 lakhs 
per annum, as against whIch the 
saving to Government by way of 
tramfer of staff in the salt works 
transferred to the Company is estimaL 
er\ at Rs. 10 lakhs. Also, the Hindu-
stan Salt Company will be paying taxes 
to Government like others private and 
public sector companies. 

The House will be inter~sted to know 
that due to the various measures taken 
by Government, the c:·untry which 
was deficient in salt in 1947, has made 
rapid progress in the last tew yeal'L 
The target fixed for the First Five 
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[E'ml Kanungo] 
Year Plan was achieved in the first 
year itseH. The target fixed for the 
Second Plan had also been achieved. 
We have in fact not only been seH-
sufficient in salt since 1951, but have 
also a sizeable surplus for export. 
Japan has been our main export mar-
ket, but elforts are being made to 
diversify our exports. 

As the development of the heavy 
chemical industry has received a fllUp 
and is making considerable progress, 
there is more and more demand for 
salt which is the basic raw material 
for the manufacture of caustic soda 
and soda ash. The chemical industry 
alone is likely to require about 3 mil-
lion tons of salt during the next plan 
period. It is, therefore, proposed to 
produce during the Third Plan period 
6 million tons of salt against the pre-
sent production of 3·5 million tons. It 
is imperative that salt meant for the 
chemical industry should be of a 
higher quality. Steps are being taken 
to improve the quality of salt, more 
by persuasive measures than by ';oer_ 
cion. All facilities are provided to 
manufacturers in the matter of pro-
duction of good quality salt. Saurash-
tra, Kutch and Tuticorin produce 
excellent quality salt. Efforts are 
being made to have two or three new 
salt works established where high 
purity salt will be produced to meet 
the demand of the chemical industry. 

Every encouragement and assistance 
is provided to cooperatives in the 
matter of salt production. Thanks to 
these measures 30 salt manufacturl"lg 
cooperatives have come into existence 
since 1947. The most important incen-
tive provided to cooperative societies 
is the exemption from payment of 
Cess. The possibility of establishin. 
more cooperatives fOil" the manufacture 
of salt is being explored in consulta-
tion with the State Governments. 

Government propose to place the ( 
Salt Administration on a sounder foot-
ing. Presently, the task of effecting 
suitable re-adjustments in the strength 
anll s~ure of this D~a~ent 10 

as to ensure better efficiency aUd eco-
nomy in administration is under con-
sideration. The Salt Committee 
appointed by Government in 1958 to 
consider matters connected with the 
development of the Salt Industry hal 
made several recommendations in this 
connection. Decisions have been 
reached on all the recommendations, 
and action to give effect. to the deci-
sions is under way. 

The Salt Department has already 
made considerable progress in the 
matter of provsion of amenities to 
~alt labour such as rest sheds, water 
supply, provision of schools. medical 
arrangements, etc. The developmen-
tal expenditure incurred by the Salt 
Department during the Second Plan 
period amounted to Rs. 33:76' lakhs. 
During the third plan period, it i~ 
proposed to spend Rs. 20 lakhs an-
nually on the development of the 
'1xisting salt works in the private 
sector. 

The Central and Regional Advisory 
Boards for Salt have been rendering 
valuable assistance to Government 
in the consideration Of various deve-
lopment works of the Salt Industry. 
With the creation of a Central Sa:t 
Board, the organisation will be able 
to render better services to the Salt 
Industry. 

Government is alive to the need for 
recovering by-products of salt, which 
while improving the quality of salt 
and {"educing its cost of producticll, 
will make available sodium salts like 
sodium sulphate, and other chemicals 
such as gypsum, magnesium sulphate, 
magnesium chloride. and potassium 
chloride for some of which we have 
to depend on imports. Necessary ')x-
periments for recovery of muriate 'Jf 
potash from sea brine have been un-
dertaken in the Model Salt Farm at 
Tuticorin. The Hindustan Salt Com-
pany Ltd. have a scheme for produc-
tion of sodium sulphate and oth'!r 
chemicals at Sambhar Lake, WIllIe 
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the Rajasthan Government's scheme 
for establishment of a sodium sulphate 
recovery plant at Didwana is under 
way. The results of the research be-
lng done in the Central Salt Research 
Institute on the recovery of by-pro-
ducts are available to private manu-
facturers for adoption in their salt 
works. 

Government propose to take this 
opportunity to lay down by legisla-
tion the rate of cess in metric mea-
sures. 

Sir, the Salt Industry has a bright 
future before it; and I would nolV 
commend the BilI which is aimed at 
placing the Government company on 
a sounder footing to the House. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to amend 
the Salt Cess Act, 1953, be taken 
into consideration". 

Shri Prabhat Kar (Hooghly): So 
far as the object of this Bill, namely, 
to put the government factories on 
par with the private factories, is con-
cerned, there is no difference of op-
mion. But the point that now arises 
Is about the increase in the cess on 
salt. It was two annas per standard 
maund if manufactured in a private 
salt factory. Now it is to be 14 nP 
per forty kilograms. 

First of aI!, I want to know whether 
there will be any difference between 
the cess on common salt used by the 
people for consumption and that salt 
used by the industry for chemical 
purposes. So far as common salt is 
concerned. it has got not only a senti-
mental tradition but also a political 
tradition. There should not be any 
cess on common salt used by the com-
mon man of India. I do not know 
why common salt which is being used 
by the millions cannot be made cess-
free. We have been told that we are 
self sufficient in salt production and we 
are exporting. If that be so, where Is 
the difficulty. Particularly when it is 

a question of salt, the people of India 
will remember it with reverence the 
movement that was launcned by 
Mahatma Gandhi. After indepen-
dence, I think at least the common 
salt which alI the people USe should 
be tree from any taxation. 

It is being generally said in Bengal 
-I do not know about other pam of 
the country-that the nunbhath, that 
is rice with salt, is the food of the 
poorest man. Let that a~ ]east be 
tree from the taxation of Government 

Again, when this question is being 
raised before the House, 1 want to 
know whether there will be any dif-
ference between the cess on common 
salt and the cess on the salt which is 
being used for chemical purposes. 

The Mialster of IDdustry (Sbri 
Manubhal Shah): It has been made 
clear that there is no difference bet-
ween the two, neither in the original 
Act nor in the amending Bill. 

Shri Prabhat Kar: I bave already 
suggested that common salt which is 
being used by the common people 
should be free from any cess. The dif-
ference of opinion does not arise so 
far as equating the government fac-
tories and private factories is con-
cerned. On that, I am in agreement 
with the object of the Bill. But I am 
going into a deeper question which I 
want hon. Members to consider, whe-
ther the common salt which is being 
used by the common man should not 
be made cess-free. This is the me,t 
important point. 

So far as exports are concerned, we 
are now exporting salt and there is 
further scope for export. In that case, 
if the question of the recovery of tile 
overhead charges comes, that can be 
found from the export salt. I do not 
know exactly whether Government 
will suffer much on this account, if 
the cess is taken away from the salt 
used by the common man. I do not 
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[Shrl Prabhat Karl 
know what amount of revenue we ge: 
out of the cess. As I said, this is no~ 
only a matter of sentiment but it i. 
connected with the movement for in-
dependence. From that point d view, 
I would like to kow exactly how mu~h 
Government will suffer if common salt 
is made tax-free or cess-free. At the 
rate of 14 nP. per forty kilograms, 
what is the expected revenue? 

Secondly, during all these years, the 
price of salt has gone up. When .: 
was being suggested that salt which 
is commonly uSl'd by all pers.lns 
should be sold at the minimum cost. 
we find the price rising. I can un-
derstand the rise in the cost of oth<!c 
items. But the rise in the cost of salt 
has been more than 400 per cent. To 
this extent, the burden on the com-
mon man has increased. I would 
like hon. Members to CJnsidpr this 
asnect. Instead of increasing the cess 
Or - pricc resulting in a rise in the 
price of salt in the market, the time 
has come when we should be able to 
buy common salt in the market with-
out allY cess. 

So far as the object Of this Bill is 
concerned, it is 4Inly about putting 
the government factories at par with 
private factories in respect of the levy 
of cess. A" I haVe said, I am not oh-
jecting to putting them on par. As 
a matter of fact, 1 do not know why 
there was such a difference at all. If 
the private factories were paying .. 
cess of two annas per standard maun':!. 
I do not kIIOW why the cess was three 
and a half annas per standard maunu 
in the case of governmelit· ractori~5. 
So this Bill is rather late; this shou1<1 
have been brought forward earlier. 

By my first point remains, namlfy. 
that the common salt used by tha 
common man of this country should 
be cess-free. A t least let 'tnere be 
one item in respect of w~cll me com-
mon man should feel that Govern-
ment are not taking a tax from him. 
Though it is a most important item. 
it Is also perhaps a mOlt in.significan! 

item. Otherwise. I have nothing mu~h 
to say on this Bill. -

Sui Kasliwal (Kotah): very 
much welcome this Bill, although it 
has come in a very belated manner. 
As the hon. Minister said just now, the 
Salt Inquiry Committee whiCh had 
been appointed in 1957 had recom-
mended that the salt cess which was 
being levied both on government salt 
as well as on private salt should be 
equalised. I had occasion to travel 
with that Committee as a member 
and at that time I had realised that 
government salt works were working 
under a tremendous handicap. Not 
merely that. We found that although 
the government salt works were com-
pelled to pay far more wages than 
were being paid by privately-owned 
factories, they were under this fur-
ther handicap of a" additional salt 
cess. 

The hon. Minister has said that it 
is primarily because the Hindustan 
Sl.!t Company has come into being 
that this is being done. Whether the 
Hindustan Salt Company came into 
being or not, so far as the govern-
ment salt works were conr:;'ned, they 
were to be subjected t: no more 
handicaps than those und:: which the 
private salt works were working. 

Paragraph 11.0.6 of the Salt En-
quiry Committee Report says that this 
differential in the rate of levy of cess 
was introduced on 1-4-47 by an exe-
cutive orde~, immediately after. the 
abolition Of the salt duty. I think 
that partly answers my hon. friend 
Shri Prabhat Kar. 

I do not know what the reasons 
were for this difference, why the 
private sector was being patronised at 
the expense of the public sector. but 
presumably, as the Salt Enquiry 
Committee itself has obsel'vl'd, the 
reasons were that certain treaty pay-
ments had to be made to certain Gov-
ernments, and that is why .n these 
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extra levies had to be realised irmn 
the salt works. 

I am glad that Government have 
now realised that if the Government 
salt works or the Hindustan Salt 
Co., has to function in a businesslike 
way or not go bankrupt, it is abso-
lutely essential that the salt produced 
by the company should not be handi-
capped by a greater levy of cess than 
that on the private salt works. 

I had occasion 10 go and see Khara-
goda. I found there literally a large 
number of co-operative3 I do not 
know whether they were really ('0-

operatives, but they were going b7 
that name. They were all having this 
concession, and they were paying 
their workers very poor w!\ge~ in-
deed. It was really difficult for the 
Government salt works to function in 
competition with them. As the hon. 
Minister said just now, a large quan-
tity of salt had ac('umulated at Khara-
goda,. which for the last three year> 
is continuously being sold at a los~ 
It the extra cess of 1i annas had not 
been there, I am quite sure that the 
Kharagoda salt works would be able 
to stand on a par with the private salt 
works. I therefore welcome the pro-
vision that there will be no distinc-
tion made between the private salt 
works and Government salt work~. 

I appeal to the hon. Minister to 
take in hand the question Of export 
of salt. Our exports have recently 
suttered a great deal. The quality of 
OUr salt is improving. As was men-
tioned just now, there are many places 
like Tuticorin where very good quali-
ty salt is being manufactured, and 
we can certainly compete in the ex-
port market, but certain handicaps 
are there. If they are removed,. I 
am quite sure oUr exports will go up. 

Shri blIP (Tenali): am in 
favour of this Bill. I have no objec-
tion to this equalisation of the bur-
den of the salt cess as between these 
two groups or producers. At the same 
time, I would like Government to 

take sufficient steps to see that the 
manufacture of salt in the public 
sector is carried on more economi-
cally, more profitably than at pre-
sent. If one were to look into the 
report published by the Hindustan 
Salt Co., recently, one would find that 
manufacture of salt by private con-
cerns, including the co-operatives, was 
cheaper than that of Government, 
<:::Id they were making profits while 
this company was finding itself not 
capable of making profits in a uni-
form manner. 

Secondly, there has not been sum-
cient care taken to see that the salf 
manufactured does not get damaged. 
Year after year the Public Accounts 
Commitee has had to observe that 
more care should be taken to see that 
the salt manufactured is properly 
stored, maintained and marketed with-
out incurring the heavy percentage of 
loss that has come to be experienced. 
Many excuses have been given, one 
being unseasonal reasons. Neverthe-
less, more care should certainly be 
taken by this company in regard to 
the protection of their salt stores I 
hope attention would be paid to this 
particular aspect. 

Thirdly, I hope GOvernment would 
not take the facility with whiCh this 
House is willing to pass this Bill . as 
a kind of encouragement tor coming 
forward with any kind of proposal for 
a restoration of the earlier salt tax. I 
know there have been certain res-
ponsible authorities including the 
TBY.ation Enquiry Commission which 
have been wondering why the salt tax 
should have been abolished, why it 
should not be broll2ht back. I wish 
to make it very clear. as the hon. 
friend on my right did, that we any-
how are not in fRvour of the old salt 
tax being brought in again. Whatever 
might be thp. needs of the Government 
for more and more tax revenues, they 
should certainly not try to reim~ose 
the salt tax, and I hope they 
would stick to the assurance they 
themselves haVe given to the people 
in the daYS when we were fighting for 
freedom. 
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I am anxious that Government 

should pay increasing attention to the 
development Of the by-products and 
joint products of salt-products which 
are produced along with salt, ,md 
various other things like Sodium 
Sulphate produced from out of salt. 
When I happened, to visit Sambar 
Lake on behalf of the Public Ac-
counts Committee some time ago, I was 
struck by the paucity of funds for 
the development Of this side of the 
salt industry. I sincerely hope Go-
vernment pays special attention to 
this. 

I am also keen that the present 
position in which Government manu-
facture finds itself should continue, 
that there should be these two types 
of producers, co-operatives and other 
private agencies producing some salt 
and the salt, company producing salt 
and its by proucts and joint products, 
so that there would be competition 
between these two and there would 
be scope for better and 'more econo-
mical management and production on 
both sides, and in that way the con-
sumer would come to be better ser-
ved. 

Shri Barish Chandra MathUr (Pali): 
carefully listened to the written 

speech read out by the Minister of 
Industries, and I find in spite of many 
extraneous factors being brought in, 
the main issue before us in the shape 
Of this BiJI has been burked. He ha, 
not clinched the main issue. 

I shall not go very mUch into the 
history of the abolition of the excise 
duty on salt. I wonder if I need say 
anything about the historIcal impor-
tance and the background to my hon. 
friend who comes from Saurashtra. II 
is the genious of Saurashtra which 
brought in this abolition of the salt 
duty and the right to manufacture 
salt, and gave it the importance which 
Is known the world over. 

15 hrs. 

Now what is this cess, I have not 
been able to understand. Immediately 
after Independence, it was impossible 
tor the Government which came into 
power to take any other course but 
to abolish the duty on salt. They had 
to do it. But they imposed this cess 
by an executive order. They have to 
account for this executive order. They 
wanted this money for certain specific 
purposes. Then they had to bring a 
Bill before this House in 1953. The 
Bill states very clearly the purpose of 
this cess and we have to take into 
consideration these purposes when 
we are considering the equalisation or 
the continuance of the cess or the 
purpose for which it was utilised. It 
was clearly stated that the cess was to 
meet the expenditure incurred in 
connection with the salt organisations 
maintained by the Central Govern-
ment and to meet the cost of measures 
taken in connection with the manufac-
ture, supply and distribution of salt 
by Union Agencies. It was to cover 
the administrative expenditure on the 
one hand. Besides they also wanted 
the establishment and maintenance of 
research stations and model salt fanns 
and' also the establishment, mainten-
ance and el<pansion of salt factories. 
They wanted to promote and encour-
age co-operative effort among the 
manufacturers of salt and promote 
the welfare of labour employed in the 
salt industry. These are the speci-
fic purposes given out to this Parlia-
ment and this Parliament permitted 
the Government to levy a cess to 
cover the E'xpenditure falling under 
theSe head... It is not supposed to be 
a source of earning revenue for the 
Government. It is just like the abo-
lition of excise duty by one hand and 
imposing it in another form -you may 
call it ceSS-by the other hand. It 
is nothing else. Now, what has hap-
pened? We collected Rs. 95 lakhs in 
1953-54 of which we spent only Ds. 41 
lakhs. Again in 1954-55 and 1955-S6. 
re,pectively, we collected Rs. 93 and 
Rs. 95 lakhs and spent about Rs. 49 
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and 47 lakhs. In all these eight year:; 
we have got as. 4 crores which we 
have put in the Government exche-
quer. 

Shri Ranga: Is it not kept as a 
reserve? 

8hri Manubhai Shah: It goes to 
the national exchequer as a surplus. 

Shrl Barish Chandra Mathur: 
Whether you call it by the name (,f 
excise duty or cess, it is not an h01:\e.t 
deal. You can certainly have a cess 
to cover up specific expenditure. Then 
there is another iinportant factor 
which has got to be taken into cons;-
deration. Here is my hon. friend 
who spoke before me. As the Chair-
man of the Public Accounts Commit-
tee, I believe, he went to the Sambha"-
lake works and he said that they were 
being starved of funds. 

Shri KasUwal: That 
years ago. 

Shri Barish ChaDdra Mathur: It 
may be so. I am taking a statement 
made by the Chairman of the Public 
Accounts Committee. I do not dis-
credit it. Three years back, we had 
also a surplus of as. 3 crores. What 
is the justification for starving the 
development works in the Sambhar 
lake when we have got Rs. 3 crores 
all the time. There is no justification 
to transfer a single pie out Of thi. 
money to the exchequer; it shOUld <;0 
squarely to the development of thoo 
salt works; otherwiSe it is completely 
ignoring the parliamentary sanctioll. 

8hri Tyagl (Debra Dun): They 
must be true to the salt they eat. 

8hri Barish Chandra Mathur: I 
wish so; if we are true to the salt woo 
eat it would be a better world ... 
(Interruptions. ) 

My friend Shri Ranga and others 
have been in the freedom struggle 
in their own way and they have got 
·a particular sentiment that there 
should be no salt tax. I do not sr.y 

that there should be no salt tax or 
cess. But when you want to levy it, 
squarely and let the Parliament 
know it. I have on the floor of this 
House strongly urged that there is no 
objection to leying a salt duty. Let 
it be levied if you are in need o! 
funds. Are we not taxing the poor 
man today? We are taxing each and 
everyone and -everyone must feel 
proud of contributing to the national 
exchequer for the development of thil 
country. Don't you think that the 
coarse cloth which pays excise duty 
is as necessary for a poor man as salt? 
All the necessities of life are being 
taxed. We are in a very dilferent 
stage today and we want resources 
and funds for development p"rposes. 
I am not carried away by sentiment 
nor do I make a show of keeping a 
particular sentiment or promise when 
in reality We are not doing so. I think 
the Goverment should bring forward 
a Bill here for utilising this sum of 
Rs. 4 crores for a d.i.lferent purpose. 
Otherwise, it would almost amount tn 
misappropriation. 

8hri RaDp: It is so. 

Shri Barish Chandra Mathur: 
Without specific sanction. how can thi~ 
money be utilised for a dilferent pur· 
pose! ... 

Shrl MlUlubhal Sahah: will 
explain it. 

Shrl Barish Chandra Mathur: 
Even the interest on these Rs. 4 crores 
will have to be recovered. I am sure 
the hon. Minister will explain it. I 
have great faith in his intelligence 
and all that. But the fact remains 
based on information which he will 
not be able to dispute. We have nn< 
spent even half the amount coilecte,1 
by way of this cess for the purpo:"z 
for which the cess was levj.:od. T~u: 
must be utilised properly llnd g>;cn to 
the salt works for their expa.os;on and 
development; they should not be 
starved of funds. 

Now. how do you justify this duty? 
We must understand it. Why should 
it be levied at this particular rate? 
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We have got the experience of about 
eight years? What is our expenditure 
under these heads for which cess was 
levied? My hon. friend explained how 
much he proposes to spend for those 
purposes. Has he drawn UP 3 five 
year plan? He has said just now that 
it will need about Rs. 20 lakhs for '1 
year for a particular purpose for 
which you have got all the money. 
Wh~t are the other purposes for 
which you need this money? This 
Parliament, before it passes the Bill, 
must be told of the Justification for the 
cess at this rate. From our experience 
of the 8 years working, we find that 
not even half this amount is required. 
:so, the cess should be cut down to 
hali its present level. What is the 
justification for not cutting it dowi' 
to half, unless and until you give U5 
a Five Year Plan about it and say, 
"We are likely to receive on an ave-
rage about Rs. 1 crore every year 
from the cess and here is our budget 
for about Rs. 5 crores during the next 
fiVe years"? Even that will be 
covered by the surplus. So, there is 
absolutely no justification for the cess 
being levied at this rate. 

Let Us also understand that the 
equalisation is not going to put th(' 
Government at any considerable loss. 
According to their own estimate, they 
will lose by bringing down the rate, 
about Rs. 12i lakhs, whereas they 
will save about Rs. 10 lakhs according 
to their own estimate as was put by 
the Minister, since the entire staff has 
now been transferred to the company 
and the expenditure will be borne by 
the company. l'herefore, they are 
not going to lose anything. We 
demand from the Minister an expla-
nation for the surplus, how it is going 
to be utilised, etc. We also want a 
justification from him as to the rate 
at which the present levy is being 
continued, what is his expectation 
about the estimated earnings from 
this and how he proposes to dispose 
of the surplus along with the money 

which he proposes to collect. These 
are the major points which I would 
like him to explain. 

I may also draw the attention of 
the House to another very basic ques-
tion. When I talked about the excise 
duty and its abolition, it is not in a 
lighter vein that I talked about. 
Now that they have transferred the 
salt works to a public enterprise, to 
a company which should be in the 
public sector, what is going to be the 
pattern of its running in the public 
sector, as a public sector company? 
We would like some information given 
t:l us about it. When they were talking 
about the abolition of the excise duty, 
we just understood that it will be on a 
no-profit-no-loss basis. Otherwise, 
there is no sense. When we say it is 
being run depar~mentally and we are 
abolishing the excise duty. it· is 
clearly understoOd that it will be run 
on a no-profit-no-loss basis and what-
e oer the cost, salt will be made avail-
able to the citizens at the cost price. 
All the time our emphasis has been 
that the company should be run effi-
ciently and the administratiVe charges 
should be kept at the lowest. 

Now that we have formed a com-
pany, is this company going to run for 
profit? Let us understand it. If it is 
going to run on a profit, then the 
question of the excise duty gets sub-
merged into it. As a company, it 
may make a profit of 15 per cent. 
whether you levy the excise duty or 
not. It may make profits which are 
as good as your excise duty or any 
other things, and on that you earn 
income-tax, and the company makes 
money. It appears to me that it is 
quite understoOd by the Government 
that this company is to run on a cer-
tain amount of profit. I want some 
light to be thrown on this aspect, 
because, only the day before yester-
day, my hon. friend laid a statement 
on the Table of the House regarding 
the agreement which has been arrived 
at between the Centre and the Rajs-
than Government. They had appotnt-
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ed Shri V. T. Krishnamachari as be 
arbitrator and he had given a cel'-
tain award. The resolution has b~en 
drawn up which is acceptable both to 
the Central Government and the 
Rajasthan Government. .A coPy 01 
that reso:ution was laid on the Table 
of the House. I have got it in my 
portfolio. I am yet to understand the 
implication of it, before I ask for any 
discussion about it. That agreement, 
in an implied manner, is very much 
connected with the present clllestion. 
They say that they have given to the 
Rajasthan Government Rs 51 lakhs 
by wav or lease money. When I was 
talking about the ce3s, I was, as a 
matter of fact, speaking against the 
interests of the Rajasthan Government 
indirectly, because all thi3 m()nev i. 
supposed to go to the company and the 
company is owned by the Rajasthan 
Government to the extent of 45 per 
cent. of the shares. But when ::ll-Irdia 
questions are concerned, and when the 
interests of the citizens are involved. 
and where a sense of responsibility 
and honesty are concerned, we have 
to give the facts, and I have done ~o. 
whether it is in the interests of the 
Raj asthan state or not. 

Now, under the resolution whicit 
they haVe framed and a copy '1r 
which has been placed on the Tablr. 
of the House. we understand that 'I 
lease money of Rs. 5l lakhs will CQn-
tinue. apart from any other amount 
that the company may get. I think 
it is anticipated that this company 
will make a profit of about Rs. 30 
lakhs to Rs. 40 lakhs and it may float 
another company also. 

Shrl Manubhai Shah: It is only a 
treaty or agreement between two 
Governments and so the concern as 
a public limited company, has nothing 
to do with it. 

Shri Tyagi: Is there any limit on 
the rate of orofit that it may make? 

Sh.l Manubhai Shah: It may make 
the maximum profit if we want to 
run it as a pubUc sector commercill] 
company. 

Shrl Barish Chandra Mathur: Now 
there is absolutely no meaning' fo~ 
the excise duty on salt because YOll 
are going to make profit on it, and 
you are going to make it avaliable 
to the citizens at a particular price 
which suits you. I do not know how 
it is going to cost. I want to under-
stand the implications of it. The 
Rajasthan Government is supposed to 
make, through the 45 per cent. share. 
something like Rs. 18 to Rs. 20 lakhs 
a year. I hope so, or, perhaps they 
are being deprived of that amount. 
the annual earnings. Let us clearly 
understand what is implied in all this 
We would like to have a clear picture 
of the whole thing, becaUSe all these 
questions are indirectly and inciden-
tally connected with this Bill. I h'lpe 
the hon. Minister will clarify these 
two points as also the implications 
about whiCh I have sought a clari-
fication. 

Shri Tyagi: Sir, I want one cla~i
fication. I am not making a speech. 
After all salt is consumed by every-
body. and therefore, I would like to 
know whether the Minister is now 'n 
a position to assure the House that 
the price of salt will not be allowed 
to rise to more than what it is today 
with this duty. He says any amount 
of profit can be made. 

Mr. DePlIty-Speaker: Th~ hon. 
Member perhaps came to the House 
much later during this discussion. It 
was said that there is no extra duty. 
It is is only equalisation so far as 
the private sector and the public 
s~ctor are concerned. 

Shrl Manubhai Shah: Mr. Deputy-
Speaker, Sir, at the outset I must 
apolcgise to the House, because even 
though I was present in the House 
right from the morning, at the appro-
priate time I was away for a little 
while. I am extremely sorr.v for it. 

I thought that this Bill was so in-
nocuous and simple excepting the fact 
that, so to say, it puts the public 
sector undertaking on a par with the 
rest of the private sector enterprises 
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in salt in this country. May I remind 
the House that more than 80 per cent 
of India's salt is being produced by 
numerous salt works, small, big and 
medium-sized, in the co-operative and 
pnvate sectors? Therefore, it was but 
fair to the public sector undertakings 
that they should not be charged lit any 
higher rate of duty or cess than the 
private sector undertakings (Jf the 
same type. 

Simultaneously, I must also clarify 
one thing, because there has b<:en 
some doubt expressed in the country 
that the concessions or total exemp-
tion of cess to the small-scale salt 
works which are under the Act al-
ready existing and the co-operative 
salt societies are being interfered with 
or are being withdrawn. It is not so. 
Because I have received many tele-
grams and representations, I must take 
this opportunity to clarify that the 
existing exemptions to the salt co-
operatJve manufacturing societies and 
to the small-scale producers continue 
as before. We do not mean by this 
Act to withdraw the concession or 
exempUon. 

Secondly, the question aros.. that 
this is in the nature of a duty which 
has to be utilised for.1 particular. 
specific purpose. Clause 3 of the 
Central Salt Cess Act, 1953 makes it 
clear thllt this is not a funded cess 
in the normal sense of a u:priJic duty 
or tax. It is pure and rimple an exci~e 
duty at nominal charge. 'rhe words 
which have been used very calefuUy 
by Parliament in clause 3 of this Act 
are as follows: 

"The proceeds of the duty levied 
under thiS Act, reduced by the cost 
of collectton as determined by the 
Central Government shall, if 
Parliament by appropriatiofl made 
by law in this behalf so provides, 
be utilised on all or any of the 
following objectives:" 

Therefore, we come to the House 
every year for certain appropriations 

to be made lIS in the Act ar.d the 
Government is duty bound under the 
law to utilise those amounts of appro-
priation as a first charge for those 
things. If 'the Parliament appro-
priates the whole amount of the duty, 
it has to be spent on those things and 
not any other thing. If Parliament 
decides to appropriate half or one-
third, whatever is the provision in the 
budget, that shall be the first charge 
on the proceeds of the duty. It is so 
well stipulated in the law that I 
thought there should be no misunder-
standing, because it is so clear. It is 
not a developmental cess or a funded 
cess or commodity duty. This is an 
excise duty and after deduction of the 
departmental and other .:!xpenditure 
on the salt department the amount 
out of the balance shall have to be 
spent for those speciJic purposes for 
which the Parliament appropriates 
such an amount. 

Shrl RaDga: Instead of merely 
speaking in a legalistic manner, Shri 
Mathur made the suggestion. why not 
treat this thing also in the same way 
as the commodity cess and take neces-
sary steps at the earlie3t possible 
stage to see that w'hatl!ver is collected 
could be made use of only for those 
specific purposes and the surplus 
being merged in general revenues. 

Shri Barish Cha.udra Mathur: I 
want him to explain why the ress was 
levied. 

Shrl Manl1bhal Shah: I am Irhcing 
the background. One hon. Member may 
have one particular intention and 
another hon. Member some other 
i t~·,tion. I am just ~.xplainlng so that 
there may not be a .nisunderstand-
ing that s.:>mething contrar!' to the 
wishes of this House is b~ing done, 
when the Act of Parliament has pre-
scribed that this shall be the first 
charge. The histor"J of thp. cess is this. 
When Mahatma Gandhi launched the 
movement for freedom of every indi-
vidual to produce salt without let or 
hindrance, that became a natior-al 
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symbol. At that time, the cost of pro-
Iluction was less ,than 2 annas a Beq:al 
maund in 1926 or 1930 when Indian 
labour was being under-DaB al,d the 
cost of living also was so low. It was I 
anna per maund in my area. It was 
actually dust cheap. There was an 
excise duty levied called the salt cess 
which was Rs. 1-5-0 to Rs. 1-9-0 a 
Bengal maund, almost 10 to 20 times 
the cost of production, which was out 
of all proportion, on a cheap commo-
dity of daily use. 

Therefore, the House will appreciate 
that when India wrested freedom 
from the British yoke, the first thing 
we had to symbolise wad the aboli-
tion of the salt. tax, which was really 
the most pernicious tax on this com-
modity 01 daily use by the common 
man. In order to see that the broad 
developmc!lt of this industry may not 
suffer, the Parliament and Govern-
ment decided that if may be convert-
ed into a small nominal excise dutv 01 
2 annas a Bengal maund. One can 
appreciate that compared to the pre-
sent COSt of production of 10 to 12 
.annas a Bengal maund, 2 annas a Ben-
gal maund is not something which is 
out of all proportion. It is a small 
developmental cess. That is why this 
reduction took place without complete 
abolition. 

One might say that it should have 
bpen abolished completely or a little 
more excise duty should have been 
levied. But 2 annas per maund was 
the cess levied. This is one of th~ 
industries where we have made 
phenomenal progress in the last tpn 
years with the help of the fund, with-
OUt the help of the fund, with other 
economic policies of the Government, 
with successive Plans and the physical 
and financial environments created by 
the Government of India and the peo-
ple of this country. With all this, the 
salt industry has recordl'd" oheno-
menal rise in production. i may 
remind the House that when 
Bapuji launched the satyagraha and 
later on, we were a net importer of 
~,lt. t to 1 million tons of salt fro~ 

Aden and British salt works in Africa 
and other colonies were being con-
tinuously imported. That was where 
the Indian self-respect was being hurt-
Here is a vast sub-continent with 
maritime States and 3000 and odd miles 
of coastline where the solar evapora-
tion is one of the best in the world 
and where we can produce 50 to 100 
tons of salt per acre, and we '\\'ere 
being denied the basic right to pro-
duce salt which is the common man's 
commodity. That is where we fought 
against it and got out of it. Ultimate-
ly, today we are surplus in salt. More 
than half a million tons of salt are 
heing exported. That is what free-
dom has done to thhl cmmtry. From 
a net importing country due to arti-
ficial restrictions and suffocation of 
Indian enterprise by forei/m masters. 
when we became masters of the coun-
try, we transformed our economy and 
we are now a net exporter of salt. 

We are taking every step to see tha~ 
this industry is put on very sound and 
basically strong foundations. We are 
taking several steps. The Salt Com-
mittee to which Shri Kasliwal refer-
red, of which r had the privilege to be 
the Chairman, went into all aspects of 
salt development and recommended 
the Constitution of an autonomous 
statutory Central Salt Board. I!'or that 
purpose, it shall be my privilege very 
soon to bring an Act or whatever mea-
sure is necessary before the House. 
We are trying to give them the fund 
·-Salt Development Fund-as part of 
the Board's activity. That Board will 
advance loans to co-operative societies 
primarily, because our idea is that 
slowly the small salt works should 
be combined into co-operatives if 
they so desire. Even otherwise, we 
shall give loans to small, medium and 
large-scale salt works. Hitherto the 
assistance given was a meagre 
3mount. Now more liberal loans will 
be given out of the development fund. 

We also propOSe to eannark or 
specify certain basic labour welfare 
activities. Just like the labour in tea 
gardens. jute labour and minin!! 
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labour, the salt labour has not Ilot a 
fair deal in the past. Therefore, on 
the lines of coal mines labour welfare 
and various other types of develop-
mental procedures, We propo3e to lay 
down a proper programme, as Shri 
Mathur was saying, from five years to 
five years, so that we can build some 
good houses for the salt workers, good 
roads and provide for gOOd drinking 
water. In a salt area, drinking wat<!£ 
is one of the greatest problems. Drink-
ing water is not available fer mile.;. 
We want to provide proper commu-
nications there. As I said, we shall 
spend Rs. 20 lakhs from this fund and 
If necessary we shall even exceed it 
and take the money from the general 
exchequer for these tliings. 

On the one hand, there will be the 
Central Salt Board with powers to 
advance loans to private sector and 
public sector salt industries, co-
operative societies and small-scale 
units. On the ot'her, we shall intro-
duce welfare measures tbrough the 
utilisation of the money allotted to 
this development fund. 

A question was asked as to how 
much we are receiving from lhis. We 
receive every year about Rs. 75 lakhs 
to Rs. 85 lakhs because we are pro-
ducing 3'5 millio;"] tons of salt and that 
can·be multiplied by 2 annas per 
maund. As the production goes up, 
naturally the cess revenue will be 
larger and larger. To that extent, the 
ge:1eral exchequer also will benefit, 
because t'he planned activities are 
going on. The railways move the Ealt 
and so there is production of wagons 
and all these have to be developed. 

Shri Banga: Why not fund it for 
that specific purpose? 

Shri Manubhal Shah: There is no 
funding in this. This is a source of 
revenue to the State out of which the 
first Charge will be the speciftc pur-
pose already mentioned. If the Parlia-
ment is pleaged to appropriate nlore 
funds and makes an amendment. ... 

Shrt Ranga: Why don't you come 
forward with a proposal? 

Shri ManubhaI Shah: I have ex-
plained that the Central S1lt Board 
will make out schemes for the develop-
me:1t of the salt industry. If the 
House sees the document cf the 
th'rd Plan which was presented here, 
it will find that from 3'5 rdllion tons, 
we nave raised the target to 6 million 
tons of salt in the Third Five Year 
Plan. We might reach 5! mil-
lion tons or we might reach even 6 
million tons, and it is my pleasure to 
mention here that in the First Five 
Year Plan, even before the first year 
of the First Five Year Plan was out, 
this industry completed its target: that 
is to say, in the very first year of the 
First Five Year Plan the targe~ eet for 
salt industry in the First Fivp Year 
Plan was accomplished. 

Shri Harish Chandra Mathur: Does 
that follow that the targets were 
wrcngly fixed or the industry made a 
tremendous progress? 

Shri MaDubhai Shah: The industry 
made a tremendous progress. From 
the position of a net importer we be-
came self-sufficient and from self-
sufficiency we hav~ become an ex-
porter. That shows the development 
that ha3 taken place. 

Again, we want to go in [or bette, 
quality; that is to say, we will make 
more and more industrial salt, we will 
make m{)re specia1ised salt. My hon. 
friend was suggesting that ~dible salt 
for human consumption should be 
exempted and industrial 3alt should be 
charged. In that there is a great c!iffi-
cu~ty. Every salt. work produce, 
different categories of salt. It is im-
possible to distinguish easil)' one flom 
the other, and if any attempt IS made 
it will only result In more cr.nfusion 
than in saving a particul.lr 1 vpe of 
salt from paying the duty, hecause a 
particular salt works may be prl duc-
ing 20 to 30 per cent Indust.rial sblt.. a 
certain percentage of a particular type 
of salt required for cattle feed, a 
third category which is needed by 
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normal consumers and a fourth ~ate

gory which may be ~everal t~-pes a! 
by products in which salt also mar he 
there. 

Therefore, when our duty is se .mal1 
and the amounts involved arc lIO! .0 
laree and when most of our 'lctivities 
are developmental oriented, I do beg 
of the House to accept my suggestion 
tllat it is not necessary to have any 
pxeption for any particular variety, 
which it will also be difficul ~ to i!ll-
Dlement at the administrative level. 

The~e are, Sir, the broad aspect •. 
'What we seek just now is to do 
nothing else. It should have been 
d()De, as Shri Kasliwal said, perhaps 
nne year earlier. It was in 1959 that 
me Salt Committee presented its re-
port. Perhaps we would have come 
earlier, but it took a little time to 
consider all the other aspects. Today 
we seek to place the public sector 
undertakings of the Government of 
Tndia on a par with similar private 
sector undertakings. 

The question now remains about 
profit. The Hindustan Salt Company 
also will be-the polley is a3 I was 
urging, and what Shri Tyagi perhaps 
thought was right or was not l'ight-
like any other commercial enterprise 
be judged mercilessly on the economic 
purpose and results. We do not want 
any public sector undertaking to have 
also a charitable motive or a philen-
thropic motive. For the s')cial motive 
the Government is there. If any con-
trol or any rationing in respect of ,Us-
tdbution of salt is to be done. it is 
for the Central Government to tllke it 
up. How can a small 'Oubllc sector 
undertaking which's put I)n a par 
with 80 or 85 per cent. lJrivate ~e~tor 
undertakings be expected to be 1\ 
source of social justice or the various 
types of distribution measures? We 
are not going to let any pubIlc sector 
undertaking to be a sort of a 'sick 
baby' or scmething like that which 
does not get economic and commercial 
support. We will judge the Hindustan 
Salt Company also on pure commer-
cial standards like any other private 
sector or public sector company. 

Also, this company will pay all 
taxes like other companie_income-
tax, if there is any sales tax, lxal 
taxes or octroi etc. There j~ no u-
emption attached to this company. Let 
there be no feeling in the minds of 
anybody that we are trying to secure 
certain concessions for the public sec-
tor undertakings as compared to com-
petitive private sector undertakings. 

Incidentally, the cess of 3l annas 
was levied on government salt works 
because it was assessed that the sum 
I)f q. annas is the cost of overhead 
staff which otherwlse was being debit-
ed to the revenue expenditure. That 
is to say, the Government sought to 
recover from the salt department a 
cess of 2 annas plus II annas to com-
pensate for overall expenditure in the 
~aIt department. Now that the entire 
staff goes to them, the company can-
not be loaded with two types of lia-
bilities-{)ne to payout of its coffers 
ail expenses for pay and allowances of 
the staff which has gone to :hem, lInd 
the other to pay over and abov~ that 
q. annas extra to the Central Govprn-
ment. We have transferred 211 the 
staff, and as mentIoned earlier b my 
,;peech, ont of the loss, which will be 
there due to reduction of cess, of 
about Rs. 12'75 lakhs to the Central 
Government-by reducing the cess 
from 3* annas to 2 anna_the total 
expenditure transferred to the com-
pany is more than Rs. 10 lakhs, and 
over and above that the company will 
pay income-tax which the department 
was not paying. So neither the com-
pany will be at a loss nOr is the Gov-
ernment going to suffer any loss be-
cause of this measure. It i~ only put-
ting them on a par, on a competitive 
basis, so that the House can then judge 
the performance of the Hindusta!l Salt 
Company on a competitive basis with 
any other private sector 'arge-scale 
salt maTlufacturer. 

Then there is a last point which is 
not relevant to this Bill, and that is 
about the award which I laid on the 
Table of the House day before ycster-
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day. That, Sir, is the end of the 
treaty between file fanner princely 
rulers in this country and the Central 
Government then constituted. As soon 
as the national Govemm~nt cam, 
there was an understandinll between 
the part B State of Rajasthan and the 
Central Government under the ~cheme 
prepared by the Federal Financ;al 
Integration Committee which was 
presided over by Shri V. T. KrishnR-
machari. Then they stipulated certain 
payments to be made by the Central 
Government to file Rajasthan Govern-
ment. There were so manv clauses in 
that which were vague. Therf! were 
many stipulations which both the 
Governments thought were out of 
date. Therefore. we discussed it with 
the Rajasthan Government and with 
the joint consent of both the Govern-
ments an arbitrator was appointed. 
Shri V. T. Krishnamachari was IItI-
pointed as the arbitrator, whose award 
I have placed before the House. 
According to that royalties and other 
charges are being' extinguished. The 
right of the State of Rajasthan to levy 
any further cess or charge on thP 
Central Government salt works is also 
being extinguished. According to the 
award, they will get for 99 years lease 
a sum of .Rs. 51 lakhs per a!lnum a~ 
land rent etc., plus 40 per cent f~c., 
shares in a new company which is to 
be established in the public sector by 
the Central Government to manage the 
Sambhar salt works. That is to say, 
in lieu of extinguishing ai! the treaty 
rights and all privileges flowing 
therefrom, the Central Government 
will compensate the Rajasthan Gov-
ernment by giving 40 per cent of the 
profits on investments and 40 per 
cent. of caDital assets of this new 
company. So it is not to be judl:f.!d 
only by what accrues to them as pro-
fit on 40 per cent shares from year to 
year, because they also become ownerl 
up to 40 per cent of the fixed assets. 

8hri Barish Ch&Ddra Mahulr: What 
is the income anticipated? 

8hri MaIlubbai Shah: It will oc too 
diflicult for me to judge at this june·· 

ture. As I said earlier, as much com-
mercial profit as they can make con-
sistent with the objective character of 
the company and quality of the tiro-
duct, they will try to make. But as 
far as I know, both the Governments 
have accepted that it is a very fair 
award and it puts a nationalised under-
taking in ,place of a commerCIal busi-
ness which was fIlere by means of 
treaty rights. 

We, Sir, also propose very soon to 
constitute the Sambhar Salt De:velop-
ment Company or Corporation--what-
ever name we can givc--whet'eir there 
will be directors of both the Central 
Government and the Rajasthan Gov-
ernment. The award says that there 
should be a minimum of two directors 
from the Rajast'ha·:!. Government and 
40 per cent of paid-up capital of the 
company, and whenever the capital 
goes an increasing we will continue to 
issue in favour of the Rajastha~ Gov-
ernment free shares as given in the 
award. 

The award is fUlly saislactory. 1 
can give this assurance to the House 
and, particularly, fo the Members from 
Rajasthan State, that the award i~ 
fully satisfactory. We have also felt 
it our duty to see that this Ilew com-
pa:!.y, the Hindustan Salt Company, 
will endeavour to aevelop in the public 
sector whatever industries we can 
start in that State, because the salt 
resources of Sambhar is a real national 
resources. Apart from that, the other 
salt works of Rajasthan a,nd the coun-
try shall receive from the Central 
Government and this fund made from 
the cess all the wherewithal and 
encouragement fer promotion of pro-
duction of salt and its byproducts. 

With these words, Sir, I beg to move 
that the Bill be taken into cOllsiderlt-
tion. 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill further to amend 
the Salt Cess Act, 1953, be taken 
into consideration." 

The motion WCIB adopted. 
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Mr. Deputy-Speaker: There are no 
!IIIlendments. I shall put all the 
clauses together. The question is: 

''That clauses 1 to 4, the Enact-
ing Formula and 12te Title stand 
part of the Bill." 

The motion was adOJ)ted. 

Clauses 1 to 4, the Enacting Formula 
and the Tital were added to the Bill. 

Shrl Manubbai Shah: Sir, 1 beg to 
move: 

"That the Bill be passed." 

Mr. Deputy-Speaker: Motion moved: 
"That the Bill be passed." 

Shri BaDga: Sir, I wish to repeat 
the suggestion made by my hon. friend 
Shl'i Harish Chandra Mathur and ela-
borated by myself. It is a pity that 
the hon. Minister would not take note 
of the suggestions we have made. We 
would like the Government to take as 
early an opportunity as possible to 
come forward with necessary legisla-
tive proposals for establishing the 
same kind of a board with similar 
functions as we find in the case of the 
Central Oilseeds Committee and the 
Indian Central Cotton Committee, so 
that whatever funds come to be col-
lected as a result of this cess would 
come to be funded separately and 
would be utilised for the promotion of 
the purposes for which the Parlia-
ment under the inspiration of the 
then Congress leadership had given its 
sanction. 

Shri Barish Chandra Mathar: I 
want to say a word. Whatever be the 
form of the 1953 Act, it is conceded 
even by the hon. Minister during his 
Itpeech that the only justification for 
this cess was developmental purpose. 
May I know whether there was any 
other justification or they have justi-
fied the Act on the ground that they 
wanted something for the exchequer? 

Shri Manabhsi Shah: I read out the 
clause and, as to the intention of 

Parliament, I also mentioned that it 
is in the nature of excise duty a 
revenue duty. There are some othf'r 
developmental works, apart from the 
salt industry. For example, there is 
increase in transport, commwueation, 
electricity and other activities 

Mr. Depaty-Speaker: The question 
is: 

"That the Bill be apssed." 

The motion wa. adopted. 

1541 hrs. 

THE MATERNITY BENEFIT BILL 

The Deputy MiDister 01 Laboar (Shri 
Abid Ali): Mr. Deputy-Speaker, I beg 
to move:· 

"That the Bill to regulate the 
employment of women in certain 
establisb'ments 101\ ~ 
periods before and after child-
birth and to provide for mater-
nity benefit and certain other 
benefits, as reported by the Joint 
Committee, be taken into Conside-
rat:on," 

Han. Members would have noticed 
that the Joint Committee has suggest-
ed a number of improvements. The 
scope of the Bill has been somewhat 
enlarged and the quantum of euh 
benefits increased by including incen-
tive bonus in the definition of "w8fea", 
as also by raising the minimum to 
Re. 1/-. The calculation of ''averqe 
dailY wage" for three months instead 
of 12 months, as originally propGIed, 
will also be to the advantage of the 
beneficiaries. The "qualifying period" 
has been changed to 180 days of actual 
work from 240 days of employment, 
as proposed in the original Bill. A 
special provision has been included so 
as to ensure a measure of relief to 
the child In the event of the mother's 
death during delivery or within six 
weeks thereafter. Tre clause concern-
ing protection of employment during 
pregnancy bas also been conliderabl,. 

------ -----------
·Moved with the recommendation of the President. 

771 (Ai) LSD-II. 




